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In the Uttarakhand High Court

Case No : Writ Petition (M/S) No. 2635 Of 2021

Subodh Kumar APPELLANT

Vs

Nagar Nigam Roorkee & Another RESPONDENT

Date of Decision : 13-12-2021

Acts Referred:
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Hon'ble Judges : Manoj Kumar Tiwari, J

Bench : Single Bench

Advocate : M.C. Pant, A.V. Pundir

Final Decision : Disposed Of

Judgement

Manoj Kumar Tiwari, J

1. According to the petitioner, he was granted lease of two commercial properties
belonging to Nagar Nigam Roorkee. Lease of those properties has expired now.
Petitioner wants lease of those properties to be renewed.

2. According to the petitioner, he has completed all necessaries formalities and
also deposited premium amount, but Nagar Nigam Roorkee is not considering
petitioner's request for renewal.

3. Mr. Ajay Veer Pundir, learned counsel appearing for Nagar Nigam Roorkee
submits that presently petitioner is paying a meagre amount as lease rent, while
market rate of rent of those properties is many times more. He further submits
that decision, regarding renewal of lease, has to be taken by the Board of Nagar
Nigam Roorkee. He, however, assures the Court that Board shall consider the
matter in its next meeting.

4. In such view of the matter, the writ petition is disposed of with a direction to
Nagar Nigam Roorkee to convene a meeting of the Board, as early as possible,
but not later than two months from the date of production of certified copy of
this order. In the said meeting, proposal for renewal of lease of the petitioner
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shall also be considered.

5. Let certified copy of this order be supplied to the petitioner within 24 hours.
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